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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERAEAD

AT HYDERAEBAD

D.A.Ne.906/96 Date ef Oreer:
BETWEEN:

N.Ramdas .. Applicant,
AND

1. The General Manager,
Telecem Dist,, Vijayawada.

2. The Asst. General Manager(p),
Telecem District, Vijsyawada.

3. The Senior Superintendent,
Tele Traffic, Vijayawads Divn.,

Vijayawada, .« Respeondents,
Ceunsel fer the aApplicant .. Mr.V,Venkaste
Ceunsel fer the Respendents »» Mr.N.R.Devrs
CORAM:

HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

- em =

JUDGEMENT

BENCH

26.7.96

Swara Rase

3

The gpplicant in this OA while werking as Telegraph

Man under R-3 was transferred temperarily te Gannaveram

vide letter Ne.ET,2/TLs/92-93 dated 12.8.92 (A-1),

transfer te Gannavaram was treated as a ragular tr

ey erder Ne .ET-4/Gp.D/93-94 dated 24,4,93 (2-2),

His
ansfer

It is

stated fer the applicant that he submitted resresentatien fer

ermissien f

or

bringing him kack te Vijayawada ané algo/occupying the quarters

. earlier . , ;
which was alletted te him/when he was in Vijayawada witheut

penal rent,

2. On the easis ef his representatien it is stated that

he was ereught kack te Vijayawada by order{éé@bd ]

2.3.96 (a-4).

But it is stated that ne decisien has bseen cenveyed te him

.02



v )

. JE
&F%ggigﬁﬁsé¥§<quarter. ‘But instead ef acceeding t

- dated 18.3.96 (a-5).

in regard te his retentien ef quarters at Vijayawa
Wwhen he came wack te Vijayawada in 1996 he eccupie
quarter which he had net vacated earlier and centi
that quarter, It is stated that he resresented fe

cellecting enly the nermal rent fer the quarter an

an evictien erder was issued under the relevant AgQ

by imsugned srder Ne.T2/Staff Qtrs/g

Penal rent was alse cellects

frem the menth of May and June 1996, The applicar

a,

the
mied in

-

d alsp fer

his request

5-96/3
d frem him

t subkmitted

¥ representatien ence again te R-~2 ky his represe?téiiﬁﬁ

dated 4.4.96 (A-6) requasting fer permissien te retain the

guarter en Cempassienate greund,That request was yejected by

the erder Ne.T-2/Staff-0Orts./96-97 dated 18,7.96 [A-8). He

was further instructed te vacate the guarter kefere 31,7.96

failing which he was infermed that the quarter shill be get

vacated with the melice ferce,

3. Aggrieved by the abeve he has filed this Op fer

setting aside the impugned erders dateéd 18.3.96 a
dated 18.7.9?§holding them as illegal and arbitra
fer a declsratien that deductien ;f ®=nal rent fr
of May 1996 as illegal and arbitrary ané ether ce

benefits thexetomﬁ j

4. The transfer eof the gpelicant te Gannsvara
regular by the erder dated 24.4.93 (A-2). The re

the quarter and legying ef penal rent thereafter

neé the erder
ry and alss
rm#he menth

hsequential

t wasS made
tentien »f

1s te b=

dene in accerdance with the rules., The enly draJ@ack peinted-

by the licant
mgt/lo tﬁgt the apelicant was net given netice be

in accerdance with the rule 4 ef P.P. Act.

5. The loarned standing ceunsel submitted tha

iS er l
not1ceL’5:o we issued the sam*z\gul o= . issued_é? e f

N -

fere gvictien

t if any

Qreik;J.‘;ﬂﬂ




: A

tora ering Evﬁbtﬁeﬁﬁe further sulmitted that the apglicant

pay
has taz:prenal rent fer evsrstayalLifithe quarten

e

W_ﬁ
fﬁl'ttt‘ﬂi te him (as @eroml&"‘“ S R R 1 )

6. In view of the abeve circumstances the fell

is given:=-
‘ ‘ ="

The impugned erders dated 18.3.96 (A-5) and 1837.9

are set gside, R-2 sheuld issue netice te the app

msarlier

ewing directige

6 (A-8)

licant in

%.gs,r
accerdance with the rules fer evicting him frem qujarter

feliewing the public premises act anéd take further| actien fer

evictien after receiving reply frem the applicant

shew caus= netice in sccerdance with law.

/

fer the

I do net prepese te give any directien in reg
cellectien eof penal rent as the rules ara very cle
rules shall e fellewed ®y the respendents strictl

levying penal rent frem the apmlicant.

7. The 0.A. is erdersd accerdingly. Ne cests,

Erﬂ te
r and thesé

y for

dv\S—//”i

( R.RANGARATAN )

Member (Aimi;i

'ﬂzﬁﬁv?a j

Dateci: 26th July, 1996 rzﬁ?k}ﬁ%iﬁmmi T/)

( Dictated in Open Ceurt )
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Copy to:~

1. The General Manager, Telecem Dist, Vijayawaha,

2. The Asst, General Manager(P), Tel=com Dist,| vijayawaca,

3, The Senier Superintendent, Tale Traffic, Viljayawada
Divisien, Vijayawada.

4, One copy to Sri. V.Venkateswara Rao, Advocate, CAT, Hyd.

5., One cepy te Sri. N.R.Devaraj, Sr. CGSC, CA7, Hyd,

6. One cepy te Library, CAT, Hyd.

7. One spare copy.
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